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THE PONDICHERRY CULTIVATING TEN= 
(PAYMENT OF FAIR RENT) ACT, 1970 

(Act No. 5 of 1971) 

27th February, 1971. 
, <  - *, 

AN ACT 

to provide for the payment of fair rent by cultivating tenants in 
certain areas in the Union territory of Pondicherry. 

BE it enacted by the Legislative Assembly of Pondicherry 

in the Twenty-first year of the Republic )of M i a  as follows :- 

, 



Sbort title, extent and I 
1. (1) This Act may be called the Pondic "" Cultivating 

I Tenants (Payment of Fair Rent) Act, 1970. 

(2) It extends to the whole of the 

Pondicherry, Karaikal and Yanam 
Pondicherr y. 

.. 
(3) ~t'shall come into force on such date 

ment may, by notification in the Official Gazette appoint. I 
different provisions of this Act or far 

Act shall be construed, in relation to 

the coming into'force of that provision in such area, 

Definitions. I 
2. In this Act, d e s s  the context other I 

(a) "agricultural year" means the 

the 1st day of April, or such other date 

specify in that behalf by notification in 

(b) "average gross produce" means the 

for different classes of land ih each zone as 

by the' Government from time to the.  





.; water from wells or other sourc6.s : ' 

(g) "l&~downer" means the owner of the the let for 

. cultivation by a cutifating tenant and includes the heirs, i ,  assignees, legal representatives of such owner, or person 

\ deriving rights th ro~gh  him ; 

(h) "paid" includes "delivered" ; 
# 

I (i) "prescribed" means prescribed by rules made under 

i this Act; 
; tc. 

(j) "Rent Court" and "Rent Tribunal" in relation to any 

area mean the Rent Court and Rent Tribunal w t i v e l y  
I constituted under this Act for such area. 

r" 1 [ Act not to apply in certaiu c'ases. 
k' 

(i) leases or tenan'cies of lands b6longing to or vested in 

- the Governmeat of the Union territory of P d c h e r r y ,  the 
-. 
7 Central Government, a State Government, a local authority, 
,- < 

or a corporation owned or controlled by anyhf ,?he said . 

(it) leases or temncies of l a d s  created by the AdminS- 
trator General or the Official Trustee. or an OPBcial 
Receiver ot O R e r  a~winted bv a Court under the &&ns . ' 



, 
3. If any question arises whether b y  land is wet, or dry. 

or garden land, the question shall be decided by the Rart Court. 

, i - 
Rights and liabilities of cultivating tcpant and landowner. 

4. (1) With effect from the comkacernent of this A&, 
every cultivating tenant shall be bound to pay to the landowner 

and every landowner shall be entitled b collect from the culti- 

vating tenant fair rent payable under this Act. . 

(2) Where the irrigation of any laqd is irregular, the land- 

o m e i  shall bear the excess water cqss proportimate to his 

share of the produce. 

. (3) Notwithstanding any neglect af failure on the part of 

the cultivating tenant to raise any crqp, the landowner shall 

be entitled to collect fair rent. 

(4) Subject to the pr~viso to subsection (2) of section 5, $ 
all the cultivation expenses inclusive of cost of seed, ploughing, ~$4 
manuring, harvesting and threshing shdl  be borne by the culti- $ 

d . + a  

1-ating tenant. 
4 

(5) The lamiowner shall be respo~lsible for the payment 

of all dues payable to the Government and local authorities in 

' respect of the land subject to his right to recover from the culti- 

vating tenant th& public charges which are expressly made 

s - 







-. 
Z i 

, Provided that the provW.ons of this sub-section shall 

1 - apply 4, the actual tenant cultivators and, where there & an 
idermmry tenant, to tke cultivating sub-tenants. 

Explanation I.-In every harvest, the landowner shall be 

entitled to one-fifth of the straw or stalk of all the crops. 
I 

; Explanation 11.-Pending 'determination of the average 

gross produce under clause (b) of 'section 2, the; fair rent shall 
, 

be 40%, 35% or 33&, as the case may be, of the actual gross 

prctduce. 

(2) In the case of lands in clauses (ii) and (iii) of sub-sec- 

tion (1) in which water is lifted by pumpsets installed at.the cost 

of.the landowner, the fair rent specified in that sub-section shall 

be i n c r e d  to 40 per cent: . I 

Provided that the cultivating tenant shall bear all the main- 

tenance charges and the landowner shall bear the charges for 

I 
repairing the pumpsets and the installation of a pumpset shall 
be at the option of the landowner. 

' '  -. 
(3) Where the contract of tenancy provides for payment i 

of a rent lower than the fair rent payable d e r  the above pro- 1 

- uisions, the- contract rent shall be deemed to %e the fair rent. 

Fair rent payable in cash'or in k i d .  

6. (1) The fair rent in respect of any land may be paid 

either in cash 'or in kind or partly cash and partly in kind, in 

antardance.with-terms of the amtract between the landomer 

and thgcultivaiing tenant ; in the absence of such a contract, the 

fair rent may be pa2d at the option of the cultivating tenant in - 

any one of the above ways : 
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Provided that the option shall be exercised in the case of a 

tenancy in force on the date of cornmqncemenk of this Act, within 

- three months from such commencenlent and in any other case 

within three months from the date OI$ which the tenancy agree 

ment takes effect; and if  tha cultivating tenant does not 

exercise the option, within the pei.io@ aforesaid, the landowner 

shall, by notice in writing given tq the cultivating tenant, 
. specify the mode in which the fair mt shall be paid by the 

cultivating tenant : 

Provided further that the optidn once exercised or the 

mode o&e specified shall not be clQanged except by mutual 

agreement : 

Provided further that where the crop raised is paddy, the 

landowner shall have the right to h$ist that the rent shall be 

paid in kind. 

(2) Whenever adverse seasonal conditions result in the 

reduction of the gross produce from any particular crop and 
there is remission of land revenue, the landowner shall be 

bound to remit a proportionate part of the f& renf due to him 

from his cultivating tenant in reswct of that land for that 

pied : 

Provided that before admitting o$ inquiring info an appli-. , 
cation made by a cu!tivating tenant f~r-remission of fair rent . .;- 
under this section, the Rent Court may impose such conditions. - 
as it considers reasonable in the circqmstances of the case in- 
cluding condition as to deposit of admitted rent which has _. 

become due. 

- 

- 



Alteration or revision of fair rent. I 
7. Where in respect of any land fair rent has been deter- 

' mined under this Act, it s h e  umthue in few fsr  five years : 

Provided that the Rent Court, may, on 

purposes of cultivation. 

land Gy or at the expense-of the 
land has increased. 

Sharing of produce. 

due division thereof at the proper time. 

- t e  specified in the notification. 
Y 
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.(2) Every -1; Court be preslided over by 

not below the rank of Deputy Tahsildar 
taluk and Tahsildar in the case of a Taluk and every 
Tribunal shall be presided over by an 
rank of the District Munsif. 

- 
Application-of Rent Courts and appeals to Rent Tribun 

, 
10. (1) Notwithstanding any agnkment between a land 

owner and the cultiv'ating tenant,*r any/decree or order of a 

Court, ei'ther party mky, in case of dispute, apply to the Rent 

Court on payment of such fee as may be prescribed, for fixation 

of fair rent or for deciding any other dispute arising under 

this Act. . * t 

(2) Any perSioin aggrieved by the decision of a Renit Court, 

may, within such time and on payment of such fee as rhay be 

prescribed, prefer an appeal .to the Rent Tribunal whose 

d e i o n  shall be final, subject to revision, if any under 

section 12. . - 

costs. 

11. The costs pf and incidental to all proceedings before 

the authori t i~ referred to in section 10 shall be in the discre- 

tion of the respective authority. . -.. 
Revision by High Court. 

12. The Rent Tribunal shall be deemed to be a Court 

subordinate to the High Court fm the pur,poses'of section 115 

of the Code of Civil Procedure, 1908- (Central Act 5 of 1908), 

and i& orders shall be liable to r e a m  by the High Court @er 
I\ 

the provisions d that section 
' 



(a) in the case of any of the crops refer& to in sub-=- 
tion (I), at the market price last published under 

sub-section (1) befare the date when such fair rent h a m e  
- 

' payable ; 

(b) in the case of any other crop at such rate 'as may be - ! I  

!I 
ag-d upon between the landowner and the cultivating 

tenant and in the case of disagreemat as m y  be. deemed 

fair and reasonabLe by the Rent Court. I / 
/1: 0 

Cultivating tenant's right to obtain receipts. '\ I 

14. (1) Evem cultivating tenant p a y N  rend shall be entifled 
. ' h 

i\ 
to receive the ladlord ska11 be bound to V t  a m i p t  

containing such particulars as may be pr-dbed. " \  
- I' 

(2) If any landlord fails to grant a receipt 

- 

- -  

under sub-section (1), the tenmt shall be entitled to send by 
- 

f &om order, after deducting the for doins m,- 
1 ,  
k (i) the money, if the rent is payable in cash ; and 

Ir 

. . 
~ O W V *  of*&-< i f i t i s p a y ~ ~ e i n ~ . ~  - - , . . 

\ - 
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Act to override contmict, and other laws, etc. 

\ 15. (1) The pwvisiom of this iAct shall have effect notwith- 

standing any thing to the contrary j contained in my pre-exisring 

. law, custom, usage, agreement or dkcree or order of a Court. 

/' 
(2) If any provision contained in the Karaikal Pannaiyd 

Protection Act, 1966 (Act No. 3 of 1966) is rep-t to any pro- 

v i s io~  contained in this Act, the latter provision shall prevail 

and the former provision shall, to +he extent of the repugnancy, 

be of no effect. , 

Exemptjob 

16. Nothing in this Act shall apply to- 
6' , 

(a) any land during the pepiod when such Land is used 
for raising any crop which does not give any yield for a con- 

tinuous period of two years on more from .the time of 

cultivation ; or 

, (b) to any contract rnerely for collection or harvesting 

of the produce of any kind. 

I ,  Power to make roles. 

+ 17. (1) The ~overnment may, by notification in tl-e Official 

Gazette make rules to carry out the purposes of this Act. 

(2) Without prejudice to the generality of the foregoing 
/ 

power, such rules may provide for- - 
(a) the procedure to be foll~wed by Rent Courts a d  

Rent Tribunals ; 

1 

- 



(b) the matters' to be taken into atccnxnt in determining . 

average gross produce ; ,' 

(c) the fees to be 'g 
appeals under this Act ; 

(d) the t ike  

under this Act ;- , . 

t&al produce for ice purpose of fikng cash vdue -of 

the fair rent. 

(3) All rules made under t 
after they ane made, be laid. before the L 

of Pondicherry whtle it is in session for a to 

teen days, which may b_e comprised in 

successive sessions, and if, before the 

which it is so laid cjr the session i 

1,egisLative Assembly makes any 

decides that any. such rule should 

themafter have effect, only in suc 

effect as the case may be, so, how 

OT annulment shall be withou 

anything previously done under that rule. 

Power to remove di5culties. 

18. If any difficulty Arises in giving effect 
1 

of this Act, the Government mzy, by general I 

removing the difficuMy : 
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